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The House reassembled after lunch
at two of the clock, MR. DEgpuTy
CHAIRMAN in the Chair.

THE REQUISITIONING AND AC-

QUISITION OF IMMOVABLE
PROPERTY (AMENDMENT)
BILL, 1970 ‘s-ioi

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): Mr.
Deputy Chairman, Sir, I beg to
move:

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
as passed by the Lok Sabha, be
taken into consideration.”

Sir, before I proceed to explain
the salient features of the Bill. I
would like briefly to recall the back-
ground of this legislation for the in-
tormation of this august House.

You are aware that normal powers
of the Government for acquisition of
land for a public purpose are con-
tained in the Land Acquisition Act
of 1894, The procedure laid down in
that Act is, however, lengthy and
dilatory. Amendment of that Act is
being considered by the Government
separately and for this purgose a
committee has been appointed under
the chairmanship of Shri Justice
Mulla. The Land Acquisition Act
does not deal with requisitioning of
buildings, I may recall here that one
of the recommendations of the Law
Commission in their Tenth Report
was that the provisions of the Re-
quisitioning and Acquisition of Im-
movable Property Act of 1852 be in-
corporated in the Land Acquisition
Act when the latter is amended. It
has, however, been decided that the
provisions regarding the requisition-
ing and ecquisition of immovable
property should continue to remain
a separate enactment.

Sir, we are all aware of the well
known maxims that regard for the
public welfare is the highest law,
and that public necessity is greater
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than private necessity, and they do
not need any comment. Looking
back to the history of the Act which
we propose to amend, it may be re-
called that the power of the Govern-
ment to requisition and acquire im-
movable property has been in exis-
tence now for over three decades
continuously, This power was first
conferred on the Government under
the Defence of India Act, 1939. On
the lapsing of that Act in September
1946, after the end of the Second
World War, the properties requisi-
tioned under the Defence of India
Act continued to remain under re-
quisition in view of the enactment of
the Requisitioned Land (Continuance
of Powers) Act, 1947. Subsequently,
Parliament enacted the Requisition-
ing and Acquisition of Immovable
Property Act, 1952, While conferring
powers for the requisitioning and
acquisition of immovable property on
the Government, the act also provid-
ed that properties requisitioned
under the Defence of India Act, 1939,
shall be deemed to be requisitioned
under the Act of 1952, The Act of
1952 was to remain initially in force
for six years only. But its life has
been extended twice by Parliament
and it will now remain in force up
to the 13th March, 1970. Provision
for requisitioning and acquisition of
immovable property also existed in
the Defence of India Act, 1962, which
ceased to have effect from the 10th
July, 1968, thai is, six months after
the Proclamation of Emergency was
revoked. It was not found possible,
Sir, before that date to release or
acquire the properties requisitioned
under the Defence of India Act, 1962.
The bulk of such properties were
requisitioned for national defence
and permanent structures or installa-
tions had been built on a substantial
portion of the requisitioned land.
Outright acquisition of the proper-
ties involved very large expenditure,
We, therefore, considered it essential
to retain the properties under requi-
sition. For this purpose, the Requi-
sitioning and Acquisition of Immov-
able Property Act, 1952, was amend-
ed in 1968, to provide that the pro-
perties requisitioned under the De-
fence of India Act, 1962 shall be
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deemed to have been requisitioned
under the Requisitioning and Acqui-
sition of Immovable Property Act,
1952,

- .'A -

Sir, as I stated earlier, the Act of
1952 which we propose to amend
through the Bill now before the
House will remain in force up to
the 13th March 1970. A large number
of immovable properties have been
requisitioned under the above Act.
The Ministry of Defence alone hold
approximately 86,658.02 acres of land
and 179 flats or buildings under re-
quisition, Other Ministries also_hold
some properties under requisition.
Although the Ministry of Defence
and the other Ministries are expedi-
tiously pursuing the policy of acquir-
ing or de-requisitioning the requisi-
tioned land and properties, a large
number is expected to be in Govern-
ment’s possession after 13th March
1970. Sanctions for acquisition of the
properties for the Ministry of Def-
ence have been expedited and the ex-
penditure is being steadily stepped
up to Rs. 5 crores per year in respect
of acquisition of requisitioned lands
and properties. Even so, it is clear
that it will not be possible to acquire
or release all the properties before
the 14th March 1970. In the circum-
stances, it is considered necessary
that the law of requisitioning should
be embodied in a permanent code.
For this purpose, a Bill was intro-
duced in the Lok Sabha with the re-
commendation of the President. The
Bill as passed by the Lok Sabha on
the 24th February 1970 with certain
amendments is how with the hon.
Members. The main change made in
the Lok Sabha is regarding the maxi-
mum period for which the properties
could be retained under requisition.
This has been reduced from ten years
to three years. R

IR~ 1 0 AN M

Sir, T might state that clause 2 of
the Bill seeks to make the principal
Act a permanent one. This by itself
would not necessarily involve any
additional expenditure from the Con-
solidated Fund of India. The number
of properties under requisition vary
from time to time and as re-requisi-
tioned properties can be acquired, it
¢ difficult to estimate the actual ex-
penditure for any future period. At
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the moment the annual expenditure
towards pavment of compensation,
etc. under the Act is about Rs, 97
lakhs.

Clause 3 of the Bill provides that
the maximum period of requisition-
ing should be three years from the
date of enactment of the Bill in the
case of properties already under re-
quisition. and three years from the
date on which possession is taken in
the case of properties which may be
requisitioned after that date unles.
that property is acquired under sec-
tion 7 within the period of three
years aforesaid.

The acquisition of immovable pro-
perties within the prescribed period
will involve a non-recurring expen-
diture from the Consolidated Fund of
India. In case all the properties now
under requisition are to be acquired
under section 7 of the principal Act,
the total non-recurring expenditure
will be approximately Rs. 33 crores.
This expenditure will be spread over
the next three years. Moreover, it
is not intended to acquire all the re-
quisitioned properties and some of
the properties will be de-requisitioned
as and when possible,

Sir, with these words I commend
the amending Bill for the considera-
tion of this august House.

The question was proposed.

KUMARI SHANTA VASISHT
(Deihi}: Mr. Deputy Chairman, this
Act of 1952 hag gone through 3 large
number of amendments. The enact-
ment has been pretty defective and
the Government has continuously
been amending it every now and then,
There has also been a good deal of
controversy about it. There had been
a lot of uproar in the Lok Sabha
particularly when a Sub-Commitiee
was appointed for amending the Ac-
quisition and Requisition Act, So, my
first point is that all these legislationg
should be exhaustively dealt with
and a very comprehensive, Very cot-
rect and proper Bill should be
brought before the House so that
there would be no necessity for con-
tinuously amending it because it
takes a lot of time of the two Houses
of Parliament and still it remains
defective; so many loopholes are
found by the courts and the enact-
ment is amended from time to time,
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Why this Act was passed in the
beginning was, during the great war,
as the honourable Minister has point-
ed out just now, some properties had
to be acquired by the Government
for defence purposes and therefore
this was brought in as a very emer-
gency measure to meet the war con-
ditions, Even at that time when it
was started in England--later on such
Bills were brought forth in this coun-
try also—there was a strong feeling
there that the executive should not
interfere with this thing and that it
should not be able to acquire and re-
quisition the properties of the pri-
vate citizens as and when it likes.
But it was a war situation and
though there was some murmuring
and many eyebrows were raised, the
measure was accepted with the re-
servation that it was because of the
war situation that the properties
were being acquired. And it was
meant only for a small period. But
now we have been extending the
period of this Act continuously and
according to the present amendment
we are going to delete section 1, sub-
section (3) so that it will not be ope-
rative only till the 13th March, 1970,
but when this section is deleted, it
will be operative for ever. This is a
blanket coverage being given to a
measure which was meant only for
emergency purposes. Now thig will
remain on the Statute Book for ever.
This is not a very satisfactory affair.
Situations are changing and they
are changing even with regard to our
fundamental rights and so many
other things. But my objection is that
so many times land has been acquired
for what is known as public purpose.
What is the public purpose for which
it is being acquired? Very often a
private industrialist makes a demand
that he wants to set up a certain pro-
ject or a certain industry in a certain
area and that the Government should
acquire that land for onward trans-
ference to him to enable him to set
up that industry. And the Govern-
ment acquires the land under the
provisions of this Act and makes it
available to the industrialist for his
industry. And the industry can be
anything. It can be textile industry,
rayon industry or a consumer indus-
try or any other industry of that
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type. And that becomes a public pur-
pose. The definition of public purpose
has been extensively used, misused
and abused. For any purpose and
every purpose the Government says
it is for public purpose. Anything is
considered public purpose by this
Government which has been crying
hoarse about socialistic programmes,
And on hundreds of occasions it ac-
quires the properties of poor farmers
glving them only a few annas as com-
pensation. Actually the Government
is acquiring these lands for a few
annas and is giving them over to the
industrialists for their purposes.
There are concrete cases before us.
Those industrialists set up their fac-
tories on those lands, sometimes only
on a part of the land given to.them.
Later on the surplus land given to
them is sold back to the Government
at Rs. 10, Rs. 15 or Rs. 20 per square
vard. There are instances where our
Government has taken such lands
back and paid very high prices, In
this way it is the industrialists who
make a lot of money from the land
which the Government had acquired
for them for a few annas from the
poor farmers and which they are sel-
ling back to the Government at 20 or
30 times the original price. Some-
times they sell them back to other
private industrialists also. Therefore,
the Government has become an in-
strument in depriving the poor far-
mers of their lands and in making
them available to the rich industria-
lists in order to make them richer.
Those industrialists sell back those
lands at 20 or 30 time the price origi-
nally paid to the poor farmers, either
to the Government itself or to some
private industralists, the lands they
had acquired through the instrumen-
tality of the Government. This is a
very unsatisfactory state of affairs. I
think the Government should think
ten times before it deprives the poor
farmers of their lands and makes
them available to one and all indus-
trialists who have their influence over
the Government, who can pull a3 few
wires, whom the Government is will-
ing to oblige, for some consideration
or the other. After all, there must be
some consideration for that. The Gov-
ernment publicly puts up a posture
of socialism, but in its dealings and
actions, it always goeg out of its way
to help private industrialists and make
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all facilities available to them for
becoming richer and richer at the cost
of the poor farmers. This is the ob-
jection which I have, I can under-
stand a land or property being taken
over by the Government for public
purposes; by public purpose I mean
the purpose which the Government
itself undertakes. I can appreciate its
wanting land for being used by public
sector undertakings, the undertakings
which are run by the Government
itself—I hope the Government will
run these public undertakings effi-
ciently and remove the loopholes that
are there. But its acquiring lands
from poor farmers at a very low rate
and handing them over to rich indus-
trialists is not a very good argument.
In a very blind manner the Govern-
ment has been continuously doing it,
not only in the Centre but in the
States also. Quite a few industria-
lists just make a demand on the Gov-
ernment for some hundred acres or
500 acres and the Government tries
to accommodate them to suit their
convenience. This creates a lot of re-
sentment and hardship to the far-
mers; they are very small farmers,
small peasants, having very small
holdings. Therefore it becomes even
more difficult for them because they
are not qualified for any job; they do
not have any other profession on
which they can fall back. They have
taken their lands and paid no com-
pensation to them. I would like to
know what compensation has been
paid to those farmers whose lands
have been taken by the Government.
They have taken their lands in Delhi
but for years and years together they
have not paid them any compensa-
tion. I would not like to say here
which Ministry has done it because I
know that the purpose is good and it
was necessary to acquire those lands.
But the point is that théy have not
been paid any compensation. Quite a
few people were such that they were
seriously handicapped because of
their lands having been taken by the
Government and no compensation
having been paid to them. So the Gov-
ernment is extremely negligent; it
simply issues some orders under cer-
tain provisions of the Act and acquires
the land and technically the land be-
comes that of the Government. The
farmers and peasants also raise ob-
jections but the Governments takes
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years and years to decide about those
objections. The worst thing is that
the Government really does not have
any anxiety to pay the compensation
to the poor farmers and the farmers
suffer a lot. Many a time it was re-
presented to the Ministry and also
to the Minister but nothing was done;
the land has been acquired without
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paying any compensation to the poor

farmers who are really in very diffi-
cult circumstances. This is very bad
that the Government becomes very
neglectful to their reasonable repre-
sentations; it never bothers about
that part of it.

I am glad that they have now put
this limit of three years to acquisition
of property. I am glad that the Lok
Sabha was able to pressurise . . .
(Interruption). But when land is ac-
quired and when it is not found use-
ful or necessary for the Government’s
purposes, it should be returned to
the poor farmers, as much as possible
and as quickly as possible. There is
another instance which I would like
to mention here. The land was ac-
quired by some authorities in Delhi
and for years and years that land was
not at all utilised. Then the farmers
represented to the Government that
because the land was not being put
to any use whatsoever, they might be
given the right to cultivate that land
and grow some crops over it and when
the Government intended to put that
land to some use by way of construc-
tion or otherwise, it could be taken
back from them. After all the crops
can be grown within six months or
so. So the Government agreed to that
and they allowed the land to be
cultivated by the farmers. Although
the land had been acquired by the
Government, it was given back to the
farmers for cultivation till such time
as the Government wanted to put it
to some immediate use, That was
allowed for some years. But again
some difficulties arose and the Delhi
Government decided that the farmers
should not be allowed to cultivate
that land and they took away that
land from the farmers. So they should
be very clear about it. I think there
is no harm in giving it for cultiva-
tion purposes so that food is grown.
After all when food is grown, it be-
comes the wealth of the country;
foodgrains are useful for the people
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of the country. But the Government

is very much undecided and contra-
dictory in its behaviour which again
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has caused some hardship to these’

farmers and poor peasants. The
trouble is that even compensation is
not paid to them. _

There is one more thing that I
would like to point out. Land is
mostly taken from the farmers; it is
not acquired in the cities because
there very many people have to be
disturbed and so on. So very often
the Government fails to acquire any
land in the cities even for broadening
the roads where there is serious con-
gestion. even the planners and so on
will not think about it because they
cannot disturb so many people living
in those congested areas. So generally
the farmers become the victims of
this legislation. Therefore what I
would suggest is that when these
lands are acquired from the farmers,
they should be given some money etc.
and the Government should also
make a parallel programme to rehabi-
litate those people by giving them
some technical training or some other
training in crafts. There should be
some special parallel programmes or
industries in those very areas which
the Government is acquiring: it
should set up small or medium indus-
tries and the first preference should
be given to these people to be absorb-
ed in those industries; they should
also start some training classes for
them, because many of them are not
able to have professions or any other
means of livelihood; most of them are
illiterate. The Government had pro-
mised me at that time—the hon.
Min'ster—that they would make a
provision for such schemes so that the
people who are disturbed from those
lands are rehabilitated by getting
some kind of training for absorption
in those industries. They should not
only be given the labourers’ jobs, be-
cause the landlord in his village is a
respectable person and he commands
some respect and dignity in his vill-
age but after his land is taken away,
he is thrown to the winds as an un-
skilled labourer. The labourers in the
villages do not have any dignity or
self-respect. If we turn such landlords
into mere labourers, we will be doing
great injustice to them; they will be
thrown literally on the roads. The
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' Minister at that time had promised

me that he would do something about
it and make some programme. I hope
that assurance of the Minister would
be fulfilled and the Report of the
Assurances Committee would also be
placed before us so that we can see
what has been done about it. We
would like to see what are the con-
crete proposals, how many people
have been absorbed not only as
labourers, because the labourer’s job
1s no good: he remains a labourer for
ever; he cannot be elevated to any
managerial post or some other techni-
cal post. I am suggesting these pro-
grammes {or the sake of the poorer
sections and the smaller farmers or
peasants, not for big landlords who
can always manoeuvre for themselves
and the Government would also ob-
lige them. Buil the Government has
an obligation towards the poor far-
mers and peasants whom they should
absorb in reasonably good positions.
We would like that the Government
should formulate some concrete pro-
grammes about it and the land in
future should always be acquired for
purely good purposes, not only to
oblige big industrialists and other
people. So I would conclude by saying
that the suggestions I have made
should be taken care of. Thank you.

A gz fag wardt (Twew) 9w
awrafa ST, @ faer &1 & fadvg war 7 )
7@ {3 Y &t g7 = § ag gewe
grfedfq w1 o #39 & faF ot | a3y
ar que 7 50 9ar § R gg & quw A
FiZ TULAE! & THT T AG F GIFR F
TR g Arfed o 7 ar fr
ey TwEfaer e ox sfaw w6 #,
SHFT AU ITART | AR 41 | geifAd o
FHEE F1 f7dd 7 o g9 arq #7 Ioaq
3 i 70 T T ATE TATAC S EAT T Y
Ty | 7 q9AT g OF 9 o e
T AT F ¢ AT ZH T ANG § ad
F AT ATMT | 11 FHYMA 7 TqFT TF GH]-
Az AT H T { F7AT T8 F7 | & q7 777
Z FF grEmT 597 71 Afus e qew R F v
UF ARl wigw §, g fEay o
W F IfeTgw 9WS F A7 TFEUT w1
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qFAT § AL TFATAT FIA FT agfagy v
qTEE FA F 9IS @Y 9 T 59T
gear § 1| feRe F1 a| gt 9T wfuwac
I5TE TE-—FTE R Td 31 al g7 qgies
TR U Z-—FAT 180 HFTAT AT THHI-
faer wrodt #Y AT fedw TOST F Fw
H AT T & W7 AEET 6. 86 o7 w9F
fedw & w9 & 47 T O &1 T
o fraarfafafadt =517 aard & =
97 ATG TIT FT FATS & | TAF A7 T8
g fF 7 wmg v fedw oww & fag
MT 90 AM@ AT AM-fera IO
F faa fashas wodt &1 g8 framm
AT ARAT 2 1 T FaA & N9, Fewivsiioe
FT HEFIT 37 F 9® T T 91347 WY
SHFT H17 TRAR AT ST <@ § FnfE
za# fewa fafaet & afafas sy fafq-
feat a1 @ =T afer grar g famrs
a?ﬂ'gl GURF e BF R SLW b
# g £ T T WA T A A
it w@ae w7 f o
F1 AfeFT Fger fega fafedy =1 far
SO, FHA KT TGy | FF WA Y
AT g a8 W AWAT qEEAT § g
fp omedt w1 fodsiom #7 @ #T g
qIIAS & ol 2 |Team 7 SUHT FIH,
TqEF I GT AV F HUHT HT A7 F7
TH § Iga e g | A zafad | sy A
FEAT ARAT § FF a7 N
HOT T IFT & AFX #1290 g1
Tk T@q w1 ot | feEeioe 8 aefae
F15 ofT FTXT AT AT 10 ATA & 3 A FT
& FT M AT §37 11 aorAfat F, aRT
1 I8 qfefeafy F1 wFmaar #2 aF7 FY
Feafeafq grsa @ 42y A WY ITHT AL
q 10 AT & gHA 1 3 A1 &7 w21 {777 )
fdsiioT i osioe & o &
FITN 10 AT FT 3T 741 g ¥ g, Nferfe-
FT FASTAT HIT GIHTT 7 3597 TIH
g fad 10 @ & 9T 2 91T {FF TAT
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g | # 3FAT WT FAT AFW fF oA
7g AF AT T TORIAT BT T feve &
aro et oy F9F G AT FATE ) /AT 10
AT F 3 WA TAAAF AAIRTT H FTO0T
T & i svae dme g1 7€ a1 zq
a7 FI faagr 57 & 38 a5t 98 A
Fifs @ fF aGw F7 fFare 51 78
Ffm ®EF AT e
AH-THT 97T % 7 77 s &7
IIAF AT AT A=A G & FEAN
F Afafr AT @ T FIT AT FwaT
qLHT FT AfGFIX & wFELT £ -
H 9TEY & TRTT 3T § AT FIgE
TEI F7. T g-UFAEL W &1 0F ggfa
2, 9% FWARvE feavfes @@ &
qzfa &, 39 sma o< fam =fe § a7
T THTR FYF & U 997 e g fw
T TART o 721 g T I & faoay &
AT I I T A 9T FH
T IAHT AT L A fwar ) #fEw
g (o 39 W9 FT A
FH AT TF TATE | GF G oo
FE qUA FWUF  ITFT F1E AT T aT
F faar—sra &7 AT Y qAG T T TFEAHT
FIT H] TG FEATE FT AT T Z7A497
ST gAT § 9 T A T AT SAET
e fanre &v g 79IEA J FY, IR
FETST 7 T &, T AT A7 A1 & I
ag WYLl WY T3 FHE AT I IR
ATE FE ATZE AT 0L qOF A5 TAMH
TE T AT ATIAIIF | TR ATS
faelt efefasma w1 figg A aagqq
% FHETAT &1 AFL @MEAT Al [T THA
# 95 F7 AT & {7 A F AX T gl
STATT AT g (R g1 A o Sedwrafae
ST HIAT AT §EAT | TEIAT WU A2
FEAT & & 39 AT wfuwT T AT ART
T@EIT T TF g1 61 HIFEF S | UF 1
f et fedg qvosw & fo7 & ag Hifaa
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fFar s 1 fedm gt & fad o
FIT qA A G F AT 0 F@ o
ST gFAT g, Y & oY @7 w7 =T AT
gwar g, fFE & 7T 93 off Fear v
ArgFATE . ..

o v A (fagr) oo
Ffeweoa g1 aFaT g |

stgefag wWerdt: ot g7, & qare g,
74 Fwiferesq faar @ ) g g8 @ifa
TH ACHL § AT AL § agq 9gd W
F1 qgrE W AfFA AU FifeFTFE F
AT IF AT FY F(OE & Frfegraa FH
& fad mTwrd § AT aggd 1 ag
TF Teaed THI g, A9 B T AT TG
FL g4, faam oF wdl qr A7 Gy
F wfafer M FrE g ww wm wafag
afi g ,

fedm quds & fad it o oFEmwR
F g at frrd & aI% 9% oF Farga
T ATEAT | SEAAT K TAH A Wies
GEITT AA F fort Fft T v #799 #y
fafaedy 1 smawFa § gEe W
g1 & | HT JEART & W 3@
TN @A FT AT T 40 HI vy
T 35 WA AT ATH T&(T S0 FT
T agd 98T 97 g | a8 wafwmi & fay
ST WA FTAETE | FTH Freg AT
F fag #1¢ sg =1fed, feRg & amr a3
qrfed, 1T #7 a9 fewlEw ar zay
Mg 1 Jom af s a7 fr s am &
AIAH AR, @0 F T T AT
N HUEE FL F, I8 AT IAE F F
wafarat & f90 ara 1 gaww gy 75,
q1T 39 FHAT F1EY foww qous & foi
fadsfir #% 1 @ 3w a1 aEdy
AT T f=1T 37 §, SO agd ==t
QT & AT megw =0, §v o oqi
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A g@HT guAT Aty | fedw qaSS &
AW X Y {F AT TWET wEFETET AT
IEd 2, FeaEsoA FIAT AR &, d1 Fr
F1E gAY OE TG FL TRA ! FEI R
agd W wafad 3TN & fod S At
FG F1, FEdise §%@  #1 ag ;meE |
agf TY T FEErAT, TaAT G §, W
WFE I 9% a9T Fd g, PR & fag
ag SE o qFA § Af6T Igh @ g1 awdyr
g o TiFea<d oXUes & fad & A
HTAFA L TARTAA ) 3T 1A WY 3@AT
g fo st Y =9 o7 ST, FIF G T AT AT,
TOET FIT T FI3 G912 FET AT AR
g FT & A 6§ qEFIT d g a1 &
f@% QAT €7 fF FgANT F I AT
# gt = & fag swae gfow g, st #7
waEl are & fod &1 &Y g Hie g2 Srar
2, @81 WAL 9TH T AI(T T g, qGT
ST AqE g, A1 T § &9 feqw qus
F A% qT AT oY guEi a1 faEEsim
FE  F A faaT B A =ifgd
TR gEd IR fae ' E O F,
Tgd a3 WAl zATH g, FE AT
ALY, W9 gwTA W HIT agi 8§ 91q
FT FAA g | al 39 9 749 Ay fawg
qq ey |

o9 qafes TS & (7 uw A fe-
ST F & qE, 99 (EEEe 1
FXA & 99 quF o1 W 7 &9 =4 g fag
qus F ol Wiq FA1 A1ga g ey 7 ey
TFTLH GrAAET FTH I AT faferdr
SEEIHTE FT 37 g 97 agd qear & fam
9 & fqgd " ag s f g
IHFT T SE T3 € WX AW T
qafes 9q9 KT IEHT TG TEHALIE
FLad g | g8 Arad afuwr A g e
TEt § W IEET qET w1 & foy
TEWA FLEF 1§ WIT T T AT S{ERT
g 1 AT e F a1 gad ferwt
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FGE, THF fad f-uaara Fr arq F27 ,
AU FgaT § o aecdiam 3 7 gfas grarde
feadde & fag am fedism #37 § |
g% AW 9 i #W ® 91 99
THTEE GO % g, 918 98 ATy w1
& i T g e fag s T 0w
FIT g ) TF SMHT I T I AT A1,
TAG AFAAT TF ATE 9.7, F0MH I8
HIFTT FT T HEHAT §, a8 TEHL % &Y
feaewz & #1797 AW 8, T W AR B
WA & fag o FE T FE FE qAF
AT =1Tgd, FEr 7 gl #1557 AT A AT
g =rfed fr fom wgeaqwl fawa & faw
A 38 W90 &1 FFESe §3r 9 T
o7 g qITS 7 T I AT, FIIHT Ig FT
S gaTT g aral R Iast fefeisnmm
A OFT @ S .

g+t gu YfFafsow . @, sgay
TR FAS # TF T AT AL 8, 7 Py
Rt &R & GTHT D alHr A 3|
fert g o AT At A F# 1 ferr s
fFr =@ a® & a@FR T FET T4
ST, g AAEfA 38 &M & wwT A
T A A fwdr arfgr

AIFT TH Ggia a7 T3 &, AT A1l
TFe ST g & & fqd o1 vefas
gfefad oomets & fa3 afysaaz 5 &7
q § B ST @y g aradt, fantr & far
AT FHFEHIT TS & fad | gH 3@ g9
FT |1 faaT FLAT1 937 | AfrFaa@ d=
9T 9gR & aIA ARIE | 7 ] 4@ H
TN FArg fF gaTel agdt g8 SAafuw
gFETHT A foEmeaca § o9HA A6
quds & fad afgr afsw @ 5@
I ® IGAT 90 R A7 AT HrEER AT
i TIIAI &1 9T & AT 5 S fezae Fe dFas
st fetor Yt o7 Tdr 2 9y wgfa & FOr
[T W T 1 g AT a2 efere
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FAT I W | TqHT AL I FT JAAT
THRMATH 9%, HiaFAaT dve Fy gafafafad
QI qgi & gI1q AR AE AW Ay
graa I FaT qfeory gRTT TH §aW ooy
THI  agAT ATfEd

zafar 74 92 fAdew g fr s@R o=
at srAfeEr 3@ fagm ov fage &7
fF o @7 e &1 & AfgFre g, AF
qe & 3@ wfgerx § Wafamw w1 w18
FrEqfa® Ao AE 7, A1 ATISAT TH FAA F
amw, faggr, 0 ady #X &40 FfFT
e} ug fv @8 @ wfefaofafad
fetrg famraie 9T § 1 a@R O
Fenfawdr g #T f& Waafo 1
afywt fewrg oo & fad € g,
qET G FEI & A7 F99 gFAEAT FEA
F qrq grn, AFafqua #37 A7 arq a8
W AR UFFAMT FE F A THAT &
IAH! Teq ¥ 9oz a7 FL | 39 fax gha-
IAA FEHOA T A A AT HiEAA-
ZaE A HEEFT FT W@ E, IqD AR
9T e AAT AT(ET, JAFT UL H AT
F1 e T2 g, A faw afas gww
F fox woEf fEmfama w5 7 &, =}
gaq 99 dfas Tow F fAg AR w2
TEar3E faan g, 9as fad w15 gadr fafesw
AT &Y ME B, WL IHT A&d I9 qAA
# ford gareq g1 € 3, A AT Tt qqT
% fad Trasl FH F g " “fafm g
TafeE TERAfAUHZ 38 9T TF 9% gHT
arfed fF F1r Wafawm 77 g aodf s
faa o=t g #R e gn fefifmfamm
FI a1 fRT qTHTT FT 57 q19 FT qga q97
A Gy oo R o @ & -
forarr AT /T, JMT Ave B A T
R ZEA & fafaua o g g, aad A zw
fargta F1 AR FAT A& ArRAT, A WR
ZA I I Jr9ET A1 ArafaoT 73 F9
FEIT FI @AY AT FA B IEQ
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b ot qree fag W]
T, AT T AT ZTHE FH A I
org, a1 S IEE TES B WA A
S, IAFT AT FAW T8 TIEN & AF T
grr arfed | megd wewrd wfase #y
qAaT qafer® IO ® AT A AHT I
aART F GF0 F faewT ga g, 9z I9E
gfq o =T wAg § | 3@ 4EW F AAT
wgey I FEA F fFE S Haw
T a1 9% wE & fF Aa 9 T )
TEO FAATE, T OFEAF & W@A A
YTETTFAT A8Y §, W AT FT F TS50
la'a‘nﬁr UG & FAT AT |
. o0 e ATy © WA (ST FATE
wgred, 9 faw a1 aga damrr g atE
FAT FATY rrear Afed St 7 FET B gmy
qiqq fAaT I, TR ATITAFAT AGT & |
¥ 74 faims A1 qEE Fd gITWSTA S a1
o< afew wiar afoes Y B gFEW FY
Fiforr F= % =9 fAauF Y AEITHA
i g | mafas gwas T g, 6w
T FCh 2EAT g | e, fawe v &y
Tee! g & fad ar NF A hwEd
TR & for afz aeaE AT § FHT
f AT Y T8 W wafdw TS AT
% qgd Wt dve Wnafroa gu g wgt
s fergew # faad@t Fafar § ar 7
FILEMA §, TLHTT T AT & THIT 0FTIT
FY JEY W e | qafas qws ¥ afg Fw@r
vER A AATT 3, FEA F@EI E, AIF
FAMT §, T qAFT &, TEL FT SATMT FAT
&, ferumd & fad SHIm AT §—TgT T Ad
w9 g AT fad a1 afy wnfaw, 93 73
TES & FTCETA 421 ¢ qAloh WIS B FAH-
TGTA Y g | AR ST FATd ASET AIFT
#1 qiferd 2 a8 foee gaam #7 8, e
AT 133 d927 W qaferw §F2T ofr |
zafay =78 Tafas ¥ g1 a1 A7aT §92%
g1, afe saw ey = Y AT AeT 9Ty
¥~ BF 21 @A §, FIAS AT Frae
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GrAT § AT THE FAATIT HIC A FA F1L-
T FMF AT 9 G AvEE IR
AT FAT & wFAra 75 | afgq St w1
ag AT E fF fagar Aagaaadi § 1 ag
A dve Mgt AT g Sfwdr St F
FATr & | Fg N oF Wl wALY § o
HATAT F a7 9, Iq4 qieaHe ® 996
g AMIE, 299 § FAA W
W, it frae o ad fasen g 1 w
AR AE Iad fRar ad qar | ag faw
R & mowr | ag faw ar 9gd qan
F AT9 9T g | IR 99T F A G &
FEF A A 1 I AT qEdF FE
% forg ag faer &) zAT% fAg g3 o
T w7 fr oot mar & fag, fedem &
ford ey 7éT Q177 WA AN AR HrAVIFAT
TR T ], A& TITAAN H AMAT T4T 4T
afe7 ag uz sAd & % a2 7 gard gran
AT IHE 17 TG FA7 31 T I A ATAEY
gW & ae ¥+ frvlt 3af g€ fagem
H,qgd A 9218 g8 fwrafeam
FTEE A A TA J7&AT FT TN TG
FT a1 TG 9T T A qII 70T G H
orFY faeard 2 % 23 aes fAeed §,
ag THIT A1RA & AT 4T FL T,
AEAT TqAT {FET AR ®T FAT A4,
qrfFeaT 7 2AAT fgrar & foar, aet Tt
AT qmr 37 € afFd A 53 qear
ATET FIA Hi q7F 27T T qAAIY
F FFT foedlt § 7 gEaAT FT AT,
T 98 & fFAAr wF 73 wa0 1 93 A
AT AR 0T fraa sarar 73 w37 § Frdhem @7
g9, 19X & {93 21, 94y & fa3 31, I
g faq Gl (I nterrupm’on)
A GOAT AT FZ 73  F0G7 HIHA F AT
F1 919 $g @ & | wA w9 fay, zq ae
HT TG {7 H 1 F7T 97w qefy avgard
fraes wwmmET T=AT & 1 iy oY & s
AT ST 77, qg Tl i T H g,
T FT FAFT E9L AT STqT KT AITAT
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AT | WTIHT TS T FHA G Hg SIEAT
TEAr T AW AT g & far | fegmm
T aueEr aar & & e Wt ey,
1000 a7 @ S Wad 7T gETIEEr W
v arEd 1+ Ffe swer  mwwan
Wt ge SEA AR wieEl fRdr w6y
@A T G & ) a1 foavw gt A v AT
Private property is itself theft,
AT A OF W qTEEE WOl @ @A oo
gfl WOHI TN KT 9T |
oo & FFIT AT 0T, F589 Tfq &, 79

T} | I g GATIATZ HQ0 A1 IGH |

deg AT g1 SEdr AR A o

gAY aFR F1 48 at 3uarl § r wigen §
wrsraﬁima‘u N
I}m f Tfr I

=t g fag wT snw’r st Agy
tmvrtrgn L il

+rf|r rdnees Doty

off AT AIA! 5 FEFT AT AT & a9y
w FW 7§ I9F A9 qafes g g,
AT FTET T A T E | 99 q0T /T
T R | W §F AT @, AT
WY T ) adfaenar oy g f& wian
A oY =T T TS T, qg of7 A e,
ufsar e & WG T@E M | 9T T TR
sree F1 qfafamed amar g afwT a
gt 78 gRear g ¥ ag v a1 §, Ave-
fawe qv € 1 safam g & am g S
oy fadt omr § SOR wOwr gwa g
wifgd | gar aff § Star B g & @
qr9 oM qFfqF 90T w39 ¢ 1 fEoee
wg AT Agm g war 9 W
fras & AIgT AT FF FTEA &1 T § |
TE AT TR 1 gL FW @ fAd qHE
Y AETEHAT 8, T T AfFqg a9 7
AR GE AR AR F TG W E !
agt 9 fRae aral AR & St i Afsat
i g § WA & "1 T A % faw
®FE a9 & g qdw & wEggwar
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g1 aw ¥ sfom #k fusgEe-
FTEE & AN &1 a9 & faw q@T Y
AEAEHAT § AT A Gl TR
F A A & | Tfee§ TS FT AqAqT
7 & fF oY 7 orifa oFe o g
ST TR R SEA gH AT AT AT B fA T, w
Wwaﬁﬁ\,fﬂﬁﬁﬁ‘qm;
FW F A0, @, FAA, TOAE, GIF :
wmﬂmraﬁrwr%m Al % fag
W$Tﬁﬂ?ﬁﬁkﬁﬁﬁﬁﬂﬂ$wmﬁ
T |
T a1g & e § 7z o FrAe e
AT g%gtrﬁ%ww%mw freare
2 @r 31wy gATR faa 7wy fF sm aag
A FITE a8 A G}, AT §F 399 °g
fraeT Fwr wear § f5 A F gwrdy 17
FTL & Wi T AT Fe § FC @l
R oifeea & O & a@ § gAQ
FIHIX FT T HO Foof T HT TG ¢ !
AT AT At e AMA TN N 1 <
ag 919 w&< § % =0 a97 grawe @i
g afey oer ww @ ¥ oW AT ¥
zafad F uw § ag FLRO TR § R AT
naq afeqes & a8 I Fag & ga o
dr @eré 7 § AR 9°F1T 5@ 99 § I
Y FEW IS F IAFT UIIHT AT FEAT
qAT | wW A FW TAE F A1 F QT
HIAAT § H 1T 4 AT $T § o 98 TTH1 3
# IH G F FIA! HT GHAT K0 FAA0F
q3 d9z FRfAEel AT A AR qieat
FY I 7Ly & 1 {5 T T FY AW FA
£ 1 o frodeEd €1 gU FA ¥ FH §fege
d1 §AwAfeE § WX TNET A 9w &
FEAT Frgq. g, 5wy 5w A & faw v
fady g AT | F ATIY FFAT ATZAAT
g 5 ofsas qeaw @ &Y Aol & faa
BT 3 WX T 3 g 5 A Hy

W I51AT ﬁnﬁ‘tumﬁ quagT FE |

=fEd | B 5 o lr{i
Vi, i 3011 agob Hr&I 14T

—
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gt gue fira & #a7 f7 oy faw @ifar-
fewer Oowe F1 a9g § F99 3 a9 & fau
g o T 1 AT § A9 A AR
g fF e wge fggeed @ 13 a1 9
3 g & fog oy 2@ avg & faar gt amaw
< 7 forelY g ) Frorr &) 94T 74 g |

ot gat fag Wer : e Soifaay
# w10 & dT qg AT AT

WY wEwE ot A1 7 ag fAEEd
FEAT AEATE o 71T 30 G T AaFHIT
Afvu fr ofesw oww 7 97 A9 AW
§ 1T 3FF gaw W w7 9 g oA
g¥ g & fau agad & FW FE g AW
forg Weg QX FIAT 21T & |

SET OF HHTEST 1 K0 qAE 3, THT
gay ® 7 7g fAazs @0 =gar g 5
w1 78 93 gey AW £, AT 93 AT
I8 SUTRT qATAAT 7 AT FAT HTLAHAT
& w3 A as @few feam @ S g W
ST S fFEM 67 § IHA AR Fe7 &
warfa® gamaer fasar =ifga | afes
gdr s fomd sow gt i § ;W Sy
W X FIE, FEAE aA A feEe
T w19 & foF sl §, I8H AHE 7T 9T
qATEST X AV FAT FEE § | QA ST
% foi woesn a8 fr s =rfegn
W T o a1 AT a1 qHrEsn AW
& fai fear s anfeg wifs ag s
@ ofed® T HR A KT GTAT &
FH & faw o 91 @y o

na | A 3 fq@as F7 quwhT F@T
T ST IAFT TEITET F G E ST &
A Fwm & 3 e qafawa |
FX | 97 fET '

SHRI BALACHANDRA MENON
(Kerala): Mr. Deputy Chairman, Sir,

this Bill is a very inadequate Bill.
This Bill does not in any way help

[RAJYA SABHA]

Immoveble Property 188

(Amdt.) Bill, 1970

you to achieve what you want, to have
the public purposes which you want.
Why is it that it is bad? It is bad,
because it continues the very attitude
that the British Government had
when it was acquiring or requisi-
tioning properties of private indivi-
duals. You are continuing to have
that attitude. What is the history of
this? From 1939 onwards you enjoy
or you take possession of other
peoples’ lands. You will not decide
whether you want it but you will
continue to keep it. This is what you
have done. You should have decided
and you should have acquired it but
you will not do it. Why don’t you
do it? You know fully well that the
land value is increasing. These poor
people who have given their lands to
you, since you would not give the
land back to them, would not get the
benefit of the increase in the price
of the land. You will not allow them
that. The poor fellow who handed
over the land to you has to continue
not having it or not enjoying it. I
fully understand that for public pur-
poses you should have such rights
but why did you not decide from
1939 onwards? You see fhe whole
history. In 1939 there was the Defence
of India which gave you those powers.
When you found that the war ended
you got the powers under the 1952
Act and then again in 1962 vou took
the same rights. After six years you
now find that the Act does not exist
and therefore you may have to give
up all those things. So you come for-
ward with a new legislation. Finally
the Law Commission tells you that
you can get only for five years, that
no property should be kept under
requisition for a period longer than
five years. Then you come with a
request that it should be ten years.
It was thrown out and rightly thrown
out and I am happy it was thrown
out. What is it that you want? Why
don't you decide? I would request
that in such cases you decide that
within a period of one year whether
you want the land or not, whether
you want the building or not. Let
that be first decided and then within
two years you take possession of it.
That will be much better than this
trick which you are playing. You
again will come forward with another
amendment; who knows what vou
will not do? This cannot be done like
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that. 1 would also request that in
the case of lands which you take
from small people, even if it is for
any public purpose, land which will
be almost of the same size should
be given to that man somewhere else.
If you want that land so much, that
man also requires it for himself. It
is absolutely necessary for him. A
house may be there. So why can't
you give him another piece of land
and some money to construct a house
of the same type if you want his
land? That is necessary to be done.
So I would request you to bring for-
ward such a Bill which will certainly
not inflict unnecessary hardship on
small and poor people who may Le
forced to surrender their land or
their buildings for public purposes. It
will have to be done. They cannot
be thrown out on the streets. A
house is an important thing for him;
it may be in a slum but he has to
live. In such cases what you have
to do is to provide him g place; that
you don’t do. I would have been
happy if this Government which
speaks so much about socialist objec-
tives had come forward and said that
in such cases alternate arrangements
will be made. That also is not being
done. Sometimes you will not even
acquire the land. You will requisi-
tion the land; that means you get
sufficient time and the man will be
left without any money which can
keep him on even for a short period.
I therefore request that a more com-
prehensive Bill should be thought of
by the Government. We can give you
permission for a period of three
years. It is good that the other House
managed to oppose and did not allow
you the ten year period. Now, while
supporting you and giving you this
help for a period of three years I
would request you that in such cases
within a certain period you should
decide that you will either take pos-
session of the land or you will not
and if you do not want it you will
give it up. If you want further time
you do one thing that in the case
of smaller people you will make scme
arrangement so that they get their
compensation immediately. Some
such arrangement must be there and
there should be somebody to advise
you also because I am afraid that
often for public purposes you get
land and then hand it over to an
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industrialist who will not so easily
get it. You say it is also public pur-
pose. What is public purpose you
should decide. Industry is necessary.
A beedi factory could also be a public
purpose under today’s conditions be-
cause so many smoke. But such things
should not be allowed. In the case of
defence we are agreed; in the case
of hospitals and such other things as
schools, etc. it can be done but not
in the case of industries where they
can very well purchase it from the
owners. Government should not in
any way help in this. If the Govern-
ment goes on helping them in this
way throwing out poor people from
their homesteads it will do a great
injustice. Please*think of these people
also. Up till now we have never
thought in such terms. We have
thought onjy in terms of the neces-
sity of an industry or an establish-
ment, but not the difficulties of the
man who has been thrown out. Now,
you will have to think in such terms.
I know when the question of building
a big dam comes up, there will be so
many houses which will have to go.
So many areas will be submerged,
but then where will they go? The
moment you declare that a certain
area should be requisitioned, you will
have to shift them immediately to
some other suitable area and you
should pay them compensation or
relief immediately, so that they can
set up their new houses. Such an
attitude should be there, but that is
what is not seen. It is only the con-
tinuation of the British Government’s
attitude during a very critical period
when they had to do it. Even now
that attitude continues. This is not
correct. I, therefore, request you to
understand the implications and
change your approach. This is all
that I would like to say.

SHRI CHITTA BASU (West Ben-
gal): Mr. Deputy Chairman, I rise to
oppose this particular legislative mea-
sure, not because I oppose the very
principle of taking possession of cer-
tain property by the Government for
some public purpose. This piece of
legislation is not new. Rather we
have had very sad experience of the
consequences of this particular piece
of legislation. As you, Mr. Deputy
Chairman, have heard, houses and
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[Shri Chitta Basu]
lands were requisitioned under the
Defence of India Act a few decades
ago and those properties are still
under ihe possession oi the Govern-
ment, What surprises most is this
that the properties are not absolutely
and wholly being utilised for the
specific purpose for which these pro-
perties were requisitioned. For
example, I know frorn my own ex-
perience that certain vast tracts of
land were requisitioned several de-
cades ago from the poor peasants for
the purpose of building a military
installation to meet the defence re-
quirements of our country, but to my
great surprise I find that those vast
tracts of land which have been
snatched away from the peasants are
not being utilised for the purpose of
defence. Only some small sheds have
heen erected on the land which was
taken away from the poor peasants
of the loczlity. This is one example,
from the statement which was given
some time ago I find that about 218
houses in Bombay, Calcutta and
Delhi are still under the possession
of the Government under the pro-
visions of this Act. Now, 266 houses
are on lease. If the entire property
which has been requisitioned by the
Government has to be acquired, a
sum of Rs. 33 or Rs. 34 crores will
be required. These properties are
under the possession of the Govern-
ment since the past ten, twelve, fif-
teen and sometimes twenty years, but
the Government would not even de-
cide as to which part of the pro-
perty has to be finally acquired and
for what public purpose. Some houses
have been requisitioned. I know, for
example, that one of the big palatial
buildings, which were requisitioned
for some naval officer, was given to
some son-in-law or son of some State
Chief Minister. The house was re-
quisitioned for giving accommodation
to a naval officer or some high mili-
tary official, but subsequently when
he left the house it was given to
somebody high up in the hierarchy.
Is it the wav how this particular law
is to be applied for requisitioning the
properties of the citizens of this
country? What I am objecting to is
this. If the Government reallv feel
the necessity of acquiring certain pro-
perty, they must have the right to
do so in the public interest, but for

[
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, that there are other laws and those

laws should be applied. For example,
you, Sir, know—you are also an im-
portant lawyer—that land can he
acquired under the Land Acquisition
Act. Why is the Land Acquisition
Act not being applied for acquiring
land? Not only that. It is common
experience that land has been ac-
quired by the Government both at
the Central level and at the State
level indiscriminately. There was
some demand and Parliament has
been pleased to set up a committee
for the purpose of going into the
problem of acquiring land in an in-
discriminate manner. I think the
committee is headed by Mr. Mulla,
an hon. Member of the other House.
They are going round the country.
Naturally this kind of committee is
very useful for the better utilisation
of the land. There is paucity of land.
It should be used in the best manner
possible. Since the Government has
set up a committee for going into
this particular aspect of the problem,
what was the necessity of coming
before Parliament with such a piece
of legislation? My friend says that
the report has already been sub-
mitted. Without examining the re-
port of the committee, without tak-
ing appropriate action on the recom-
mendations of the committee, what is
the necessity of coming to the House
and hustling through this piece of
legislation? Therefore, what I sug-
gest is this. If the Government wants
1o acquire property, there are other
laws which can be applied for ac-
quiring property for a public pur-
pose. So far as requisitioning is con-
cerned, it can be done in an emer-
gency. I think you will agree with
me no law, which is contingent on
an emergency, can become a per-
manent statute. The law which was
enacted for a particular purpose and
to meet an emergency is now being
rermanently put on the Statute Book.

Reference has been made to the
recommendation of the Law Com-
mission. I think the hon. Minister
has not read the entire report. I may
also read out a certain portion from
it. Tt says:

“We are of the view that the
power to requisition is an extra-
ordinary power and it can be justi-
fiably invoked only when an emer-
gency arises.”



193 Requisitioning and
Acguisition of

Now, even the Law Commission says .
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SHRI CHITTA BASU: These spe-

that this kind of legislation shouui‘ cific cases should be enquired into,

not find a permanent place on our
Statute Book, but the Minister says
that it should find a permanent place
on our Statute Book. This is not a
very desirable piece of legislation. It
unnecessarily creates harassment to
the poor peasant. It unnccessarily
creates harassment to the small pro-
pertied-man. Therefore, the Govern-
ment should decide once for all which
of the properties the Govermnent
propose to acquire and they can be
acquired under the prov'~ions of the
different laws. There is 1o need for
this kind of legislation. 1In the mean-
time, I may refer to a case for his
personal enquiry. 1 know there are
300 acres of land in the district of
Nadia, which was requisitioned sorne
twenty years ago for a military ins-
tallation. That is still being occupied
and the cultivators cre not even
allowed to cultivate on the plots of
land. The matter should be enqu:red
into. At least the owner cultivators
from whom those plots of land were
taken should be allowed to cultivate
those lands and harvest.

Another instance . | .

MR. DEPUTY CHAIRMAN: Don't
quote instances now. Wind up.

ge oo s
I a ,

SHRI CHITTA BASU In my own
area some huge plots of land have
been requisitioned, I think, for the
expansion of the Dum Dum acro-
drome, but the land is not being uti-
lised for the expansion of the Dum
Dum airport; it may be required in
the future. But why the peasants are
not being allowed to cultivate even
on the basis of share-cropping? I
think you will agree with me that
this kind of land should be forcibly
occupied by the people because they
have been deprived of that right, and
I appeal to the Government . . .

AN HON. MEMBER: Then there
will be a law and order question.

(Interruptions)

MR. DEPUTY CHAIRMAN: You
should wind up now. There is a
large number of speakers.
L/J(N)5RSS—8

and I would request the Government
that these lands are to be allowed to
be cultivated by them.

MR. DEPUTY CHAIRMAN : Please
wind up.

SHRI CHITTA BASU: This kind
of legislation should not be made
permanent on the Statute Book. I
oppose the Bill.

ME. DEPUTY CHAIRMAN: There
are a large number of speakers. 1
would like to request the hon. Mem-
bers to restrict their observations to
five or six minutes.

SHRI A. D MAN] (Madhya Pra-
desh): Make 1t eight minutes.

SHRI A, P. CHATTERJEE West
Bengal): I think we are not here to
merely pass the legislation.

MR. DEPUTY CHAIRMAN: The
time that was allotted for this Fill
has been decided by the Business
Advisory Committee and we have to
stick to the time schedule if we have
to finish the legislative business. Mr.
Lakshmana Gowda.

SHRI U.K. LAKSHMANA GOWDA
(Mysore): Mr. Deputy Chairman, I
would like to share the views and
criticisms expressed by my friends,
Mr. Bhandari, Mr. Balachandra Mencn
and Mr. Chitta Basu.

SHR1 SHEEL BHADRA YAJEE:
He claims himself to be a socialist.

SHRI U.K. LAKSHMANA GOW-
DA: How does it matter if a person
claims himself to be a socialist? It
does not mean he should pass and
accept anythmig, all and sundry,
which is brought forward here. I also
sif as an associate member of the
Praja Socialist Party. What I would
like to say hcere is that the acquisi-
tion of land is not one which has teen
started now or latelv or recenily
after the Reuuisitinning and Acquisi-
tion Act has come into force. This
has been in force ever since the
Land Acquisition Act of 1894 was
there and subsequentlv the Defence
of India Rules of 1939. Lands have
been acquired for public purposes,
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either for defence or for other pur-
poses, under these Acts. Whenever
that was done, there was sufficient
enquiry into the matter and the pro-
cess took reasonable time and the
people were entitled to proper com-
pensation. No doubt when an emer-
gency arose—and I do agree that
during an emergency we cannot go
on with these processes which take
a longer time. So this Requisitioning
and Acquisition of Immovable Pro-
perty Act of 1952 came. But that was
necessary in a time of emergency
and that is a matter which should
not be carried along for any length
of time and permanently. As my
friend, Mr. Chitta Basu, has stated,
even the Law Commission which
went into this matter has categori-
cally stated that the powers of re-
quisitioning are extraordinary powers
and can be justifiably invoked only
when an emergency arises Sir, after
the proclamation of emergency was
revoked in 1968, I do not find the
necessity of continuing this as a per-
manent measure. When they had
such a length of time ever since 1952
when they said that all the acquisi-
tions prior to it also came under that
Act, at least the provisions of dere-
quisitioning the properties which
were taken, which they did not need,
should have been given effect to, or
where it was necessary for thern to
continue with the acquired or re-
quisitioned properties adequate com-
pensation should have been paid. 1
do not want to go into the instances
many of which have already been
advanced in this House, concrete
examples have been given from diffe-
rent States, and my friend Mr. Chitta
Basu has given a wonderful example
of how agricultural lands of smaller
people were taken and they were not
utilised. neither was compensation
paid nor was derequisitioning given
effect to. This is a malpractice which
is inherent in g Bill of this sort which
gives power to acquire or requisition
properties even during a time when
there is no emergency. 1 would like
to join my friends here in expressing
even satisfaction that under this Bill
the time limit for derequisitioning
has been fortunately reduced from
ten years to three years by amend-
ment in the other House, by pessure
of the Oprosition in the Lok Sabha;
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the purport of the Bill as originally
brought out was to continue the
power of requisitioning permanently
and also to see that derequisitioning
and releasing of property could have
a limit up to ten years: I am glad it
has been brought down to three
years. Along with Mr. Balachandra
Menon I am prepared to support the
continuance of this Act for the next
three years. By that time a perma-
nent legislation has to be found bear- -
ing in mind that apart from acquir-
ing properties requisitioning should
be done only for defence purposes
and purposes of such important na-
ture, and any other acquisition of
properties for other normal purposes
should be done under the Land Ac-
quisition Acts only.

Also I would like to mention here
again that the whole matter must
be studied further. Mr. Chatterjee
has said, the report of the Mulla Com-
mittee is already available and the
Government should take advantage
of that, look into the matter and come
forward with a comprehensive Bill.
It should be noted also that there
have been earlier suggestions that
even the taking over of buildings
which are now not possible under
the Land Acquisition Act could be
done by an amendment of that Act;
then we do not have the need for
an Act of this type.

So far as compensation is con-
cerned, it js regrettable that even for
buildings taken over as far back as
1952 or so no decision has been taken
either to derequisition them or to
clear them off by paying proper com-
pensation. I am glad here in the Bill
at least there is a provision that the
compensation will be reviewed on a
quinquennial basis. As the criginal
Bill stood, the compensation would
be the compensation which would
be payable on the basis of the value
of the property at the time the pro-
perty was acquired; I am glad they
have at least said that it is a matter
which is to be reviewed frequenily
because, as everybody knows, the
values of properties are going up like
anything, and when this very same
Government has accepted to pay
compensation up to Rs. 92 crores to
the banks which have heen taken
over, I do not see any reason why
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they should not say that any land or
buildings taken over under this Act
should be paid compensation at the
market rate, because most of the
areas which would be taken will be
from smaller peasants, smaller people,
and they certainly need such a fair
compensation if they have to rehabi-
litate themselves elsewhere.

MR. DEPUTY CHAIRMAN: Your
last point.

SHRI UK. LAKSHMANA GOW-
DA I have almost finished, I am not
going to take much time. Sir, I would
like to say here that there was no
necessity to bring this Bill at this
stage and 1t would well have been
done after the Mulla Committee's
recommendation was studied. Thank
you.

SHRI THILLAI VILLALAN (Ta-
mil Nadu): Mr. Deputy Chanman, I
will not take much time, I would be
very brief. Nobody has any quarrel
with the legal maxims namely, ‘the
public welfare is the highest law’ and
‘public necessity is the greater neces-
sity than private necessity’, mention-
ed by the hon. Minister. But T want
to make three or four observations
in this connection. First is this, Sir.
Our hon. Minister has come forward
with this amending Bill which con-
tains three clauses. The first is the
short title. By the second clause he
wants to make this Act a permanent
code and kept it on the Statute Book.
Other hon. friends have stated that
this is a piece of legislation which
has been brought forward ducing the
time of emergency and so there 1s no
justification in making that piece of
legislation into a permanent one. My
submission would be this. Fefore
making a code permanent we must
find out whether it is a perfect one.
If it is a perfect one, there should
be no hesitation, there should be no
dispute, in making that code into a
permanent one. In the opening speech,
the hon. Minister has stated that this
has been a law for three decades and
that they want to make it a perma-
nent code. Before making it a perma-
nent code, we must consider this Bill
in the light of the following f{acts.
One is that there is another Act which
is intended to confer powers on this
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Government for the compulsory ac-
quisition of lands. That is tne lLand
Acquisition Act. It is already there.
Then there is a Committee appointed
by this Government to go into the
question of compulsory acquisitien of
land under the Chairmeanship of Mr.
Mulla. They have also submitted the
Report. The Report is going to be dis-
cussed in Parliament and the recom-
mendations are going to be imple-
mented by the Government. Then,
there is no necessity for extending
this Bill in a hurried way like this.
When there 15 a Committee constitut-
ed by the Government for the very
purpose of compulsory acquisition,
when there is another Act for com-
pulsory acquisition of public lands for
public purposes, a comprehensive
Bill may be brought forward in this
Parlliament after having discussed
the recon:mendations of the Com-
mittee. By another provision here,
they want to make the period of re-
quisitioning three years. And then
about the compensation, there is the
quinquennial revision or calculation
of compensationx My submission
would be, for making this code into
a permanent one, there is no neces-
sity now. I will suggest that the life
of this Act may be extended by three
years and let us make the slate clean
first. We can find out what are the
houses requisitioned now and iwhat
are the lands now under the control
of the Government taken under this
Act. We can catalogue all these re-
quisitioned houses and lands and if
necessary we can acquire those houses
and lands within the three-year period
and then, even after that, if the slate
cannot be cleaned, we can extend this
Act to a further period. But there
is no necessity of making this piece
of legislation into a permanent one
now. Further . (Time bell rings)
I will take one or two minutes more.

SHRI A. D. MANI: He has made
useful suggestions.

SHRI THILLAI VILLALAN: My
next point would be, in the name of
public purpose or public interest, we
must be clear in our definition . . .

SHRI A. D. MANI: It is going to
lAetdeﬁned in the Land Acquisition
ct.
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Mani, do not interrupt him. He is
going to finish.

SHRI THILLAI VILLALAN: We
must be very careful in defining.pub-
lic purpose and public necessily. We
should not use those definitions for
any surreptitious way of helping
the individual rich industrialists. We
should not use the definition of pub-
lic purpose and public necessity in
such g way.

Then my next point would be that
there must be one method of calcu-
lating the compensation. Under the
Land Acquisition Act there is a pro-
vision for questioning the decision of
the Deputy Collector who fixes the
compensation amount in the Sub-
Court. Then we can appeal against
that decision in the District Court and
then we can go to the High Court.
But here if a piece of land is fixed
at Rs. 15 or Rs. 20, if a peasant has
been asked to get the compensation
of Rs. 100, if there is any dispute, he
cannot go to the Sub-Court or the
District Court; he must go to the
High Court. He has to spend more
than what he is claiming. That is
the difficulty. There must be one
method for getting the compensation
for the land and other immovable
property taken by the Government.

Then my last point would be this,
SII‘.. "Ifhe procedure in the Land Ac-
quisition Act or in the present Act
must be made very easy for getting
the compensation.” It should not he
cumbersome. Now, the present pro-
cedure of getting compensalion is
very cumbersome. That is why the
poor people whose lands are taken
by the Government do not get the
amount for years together. For exam-
ple, I can quote, like my other friends.
In my place, the Government has
acquired lands for the Neyveli Lia.
nite Corporation. For ten years, thJe
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SHRI A. P. CHATTERJEE: Sir,
while going through the Bill, I was
struck by the one fact of discrimina-
tion and I will merely draw the
attention of the Minister to it. Clause
3 reads:

“In section 6 of the principal
Act—

(a) after sub-section (1), the follow-
ing sub-section shall be insert-
ed, namely:”

And it is stated that any property
which was requisitioned before the
commencement of this Act would be
de-requisitioned on or before the ex-
piry of three years of such commen-
cement. And clause (b) says that if
any property is requisitioned after
the commencement of this Act, then
also the property will be released
from requisition, three years after
the commencement of this Act. I
think there is an element of discri-
mination because in regard to the
property which was re-acquisitioned
before the commencement of this Act,
it may quite well be that it was re-
quisitioned as early as 1952, because
the Act started from 1952. In fact, in
West Bengal, I know of certain ins-
tances where properties have been
requisitioned 1{or about 12 or 13
years. Therefore what is happening
is this that the property which has
been requisitioned before the com-
mencement of this Act, even though
it has been under effective acquisi-
tion for 12 years, for that also it is
said that it can be released from re-
quisitioning three years after the
commencement of this Act. That is
to say that they will be kept requisi-
tioned for 15 years. For argument’s
sake, let us assume that there may
be some such requisition which
started 12 years earlier, before the
commencement of this Act, whereas
some are requisitioned after the com-
mencement of this Act, they will be
released from acquisition ~nly three

beople who lost their lands are not
able to get the compensation. They
are going from one court to another
ut th_e money is not given to them.
The difficulty is thers. So it is due
to the_ cumbersome procedure adopted
by this Act. This procedure must be
cclilﬁrdlged. With these words, I con-

years after the commencement of
this Act. That requires some touch-
ing up, some adjustment, and I think
the hon. Minister will look into it.
Sir, I do not want to repeat what
others have said. But I will touch in
passing on one thing. The Land Ac-
quisition Committee has submitted
its report. But the fact that is very
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much galling to the ordinary citizen
is this. I do not mind the power of
requisitioning being kept by the Gov-
ernment. Sometimes this power has
to be kept by the Government in all
welfare States. There are two kinds
of powers; one power in the legal
language, s you know, Mr. Deputy
Chairman, is called ‘eminent domzin’,
and the other power is the police
power. No welfare State can conti-
nue unless these powers are reserved
to the State. But the question is of
the application of these powers In
the application of the power of emi-
nent domain, we have found that
often properties of persons who are
of impecunious means, who may not

have much pull with the higher
authorities, who may not have
much influence in higher quar-

ters and circles, are requisitioned
and kept under requisition for years
and years. As far as they are con-
cerned, there is nobody to lament the
loss of their property. Sometiines
the requisition is made for the pur-
pose of accommodating an cfficer.
But even though Mr. so and so re-
linquishes the office, the requisition-
ing goes on even for the succassive
incumbents of that office. The pro-
perty is acquired under the colour
of requisitioning without riving any
compensation that should have been
available to the person under the
law. Therefore, it is good that this
amendment is sought to be made by
saying that no requisitioned property
shall be kept under requisition after
three years. But as I just now said,
there is some discrimination between
the properties requisitioned before
the Act and after the Act.

Finally, I will erd on a note of
caution. As far as the Requisitioning
and Acquisition of Immovable Pro-
perty Act is concerned, so long it
was not touched by the courts be-
cause the Supreme Court in the fa-
mous Bhanji Munji case in 1955 held
that as far as the Requisitioning and
Acquisition of Immovable Property
Act was concerned, article 19 1would
not apply, and that only article 31
would apply. Tf the auestion of “pub-
lic purpose” and the question of
“compensatirn” are satisfied it will
pass the list of permissible legisla-
tion. Now the Supreme Court tas
gone back on its previous decisions.

i
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In its famous judgment—I am using
the word “famous” though stme
people would lhike to give it another
name—they have gone back on their
previous decisions and have now be-
gun to say that article 19 also will
apply to the requisitioning and ac-
quisition of property. If that is so,
then many of these Acts may be
struck down even though the Gov-
ernment would very much lke to
have these Acts in their quiver for
use wherever necessary. Therefore,
the question is a very important one
that unless the Constitution is amend-
ed and adopted immediately ty Loth
the Houses of Parliament we do not
know what terrible depredations into
our legislation may be done by Sup-
reme Court judgments. I think the
question of compensation for propetrty
and all that has to be discussed by
the House. We have to take upon
ourselves the power of taking away
property without compensation or
with compensation which cannot be
gone into by courts. We have to
amend the fundamental right in re-
gard to property. And unless we
can do that we will continue to live
in an uncertain world. That is the
note of caution on which I will end.
I hope the Government will take a
note of it and will act accordingly.

-

SHRI HAMID ALI SCHAMNAD
(Kerala): Mr. Deputy Chairman, may
I support this Bill with the hope
that the Government will bring for-
ward in the near future a compre-
hensive legislation as has been point-
ed out by a good number of Mem-
bers here? The Law Commission has
rightly pointed out that the law of
requisitioning should be introduced
in a permanent code. The Requisi-
tioning and Acquisition of Immov-
able Property Act, 1952 should be a
permanent piece of legislation. Mere
amendment would not serve our pur-
pose.

Further, Sir, in acauiring property
for any public purpose the Govern-
ment should guard against the a~qui-
sition of properties of comman men
and farmers in the disguise of emer-
gency or under the Defence of India
Rules. I may submit, Sir, in this
connection one or two instances where
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lands of the meanest poor people
were acquired in Kasargod. The Cent-
ral Coconut Research Station is being
run by the Government of India.
For the expansion of this coconut
farm some of the lands of the fisher-
men, living in small huts, were ac-
quired. These poor fishermen were
shifted to some other place. This ex-
pansion reached that place also after
two years and these fishermen were
again asked to vacate. Again, in the
name of the Hassan-Mangalore rail-
way line a lot of poor fishermen in
the coastal areas were vacated and

their lands were acquired. When they.

represented their case they were told
that they were going to get the
Hassan-Mangalore railway line. But
should it be done at the cost of these
poor people? A hut for them is life
and death for them. May be that
hut may be very small. But he is
born in that hut. His forefathers were
born in that hut. Therefore, when
he is evicted for public purposes he
should be given an alternative site
to live in. When their Union leaders
represented to the Government of
India they were told that it was keing
requisitioned for a public purpose
and they were asked to find out a
better site. This approach is against
the spirit of a welfare State. What
I submit is that in the disguise of
emergency or ‘“public purpose” the
lands of the poor people may not be
acquired. If at all they are to be ac-
quired for some real purpose, then
definitely alternative sites should be
found out and they should be settled
thereon. Then only those lands should
be acquired.

Then the definition of “public pur-
pose” should be made precise. “Pub-
lic Purpose’™ should be defined pre-
cisely; otherwise everything would
be public purpose. Running a hotel
would be a public purpose. Even
running a foreign liquor shop would
be public purpose. Therefore, public
purpose should be definitely defined.
It should be defined as to what are
the public purposes for which lands
can be acquired. I hope the Govern-
ment will bring forward a compre-
hensive legislation defining “public
purpose” and giving the ways and
means of how lands could be acquir-
ed. With these words I conclude.
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SHRI B. T. KEMPARAJ (Mysore):
Mr. Deputy Chairman, Sir, the slack-
ness of the Government in bringing
a comprehensive Bill clearly shows
the necessity of this amendment. A
series of amendments will never help
in establishing a socialist pattern of
society or socialism. The simple fact
that several lakhs of acres of land
were acquired and requisitioned
about three decades ago, as stated Ly
the hon. Minister, shows what an
amount of suffering these people
should be having. Sir, around Banga-
lore, several thousands of acres of
land have been requisitioned. This
is wholly to avoid payment of com-
pensation as contemplated in the
Land Acquisition Act. This Act was
passed by the previous Government
during the time of war only to see
that payment of compensation is
avoided. Why should this Govern-
ment take shelter behind this and
try to amend it? Sir, I know of plenty
of instances where though the land
was not required for any purpose, as
contemplated under the Defence of
India Act or under this Act, it was
requisitioned and kept vacant. And
when repeated applications have been
made to the concerned authorities,
they neither pay the rent, as contem-
plated under this Act, nor do they
come forward to release the land to
the concerned persons. And so per-
sons who are owners of limited acres
of land suffer. Either they should
have an alternative way of eking
out their livelihcod or they should
get back the land for cultivation pur-
poses.

Sir, T will read the
clause ag it is.

MR. DEPUTY CHAIRMAN: You
need not read it. Why do you want
to read it? You can make another
point in the same time,

SHRI B. T. KEMPARAJ: It says:

“. . . any property requisitioned
or deemed to be requisitioned
under this Act, . .”

Why should you put this “ ..
deemed to be requisitioned under
this Act?” This Act was given effect
to in 1952, Now under this phrase
the Government wants to take shelter
wherever it is convenient for them.

amended
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Sir, the next point I want to bring
to your notice is that the Govern-
ment wanted to extend the period
of this Act for 10 years. But by an
amendment of an Opposition party, it
was reduced to three years. Accepting
an amendment of a party from the
Opposition implies clearly that this
amending Bill itself is invalidated.
In spite of the defeat of their pro-«
posal to extend the Act for 10 years,
the Government has ratified it subse-
quently by accepting, as an adjust-
ment of conveniences. the amend-
ment of the Opposition

Another question which is very
important js that there is no tribunal
contemplated under this Act. If any
person does not get any compensa-
tion or lease amount, as stipulated
by the agreement between the
parties, i.e. the Assistant Commis-
sioner or Assistant Collector and the
party concerned, there is no tribunal.
As some of our friends have pointed
out, the parties must go direct to the
High Court. Therefore, it is necessary
that at least proper rules are framed
so as to enable the suffering parties
to seek proper remedy to get their
amounts in time. With these words, I
conclude my observations.

SHRI B. S. MURTHY: Mr, Deputy
Chairman, Sir, I am grateful to all
the participants in this discussion. I
am quite sure they were all frank
and tried to throw new light on the
subject. But 1 am constrained to say
that much of the criticism is due to
not understanding the purpose of this
amendment. For instance, the last
speaker has said “where is the clause
for this, where is the rule for that?”
This is only an amending Bill. The
parent Act is already there with all
the other things that are necessary

Now, Sir, as the name itself shows
it is Requisitioning and Acquisition
of Immovable Property (Amendment)
Bill. We first begin with requisition
and go to acquisition. If we begin
with acquisition, for emergency pur-
poses, for public purposes, the courts
will take such a long time that the
very purpose will be defeated. That
is the fundamental thing that I
would like to urge on the Members.
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SHRI B. T. KEMPARAJ: Where is
the emergency now, Sir?

SHRI B. S. MURTHY: Patience
please; I shall come to that.

Then again some hon, Members
have said that requisitioning is made
for other purposes as well and that
if an industrialist or someone else
wants some land, then this Act 1s
being misused. It cannot be done for
that purpose, Sir, according to the
Law Commission’s Report;

“The power of requisition can be
exercised under the law as it now
stands only for the purposes of the
Union, and in most of the States,
for the purposes of the State . . .”

Once a land or building or house is
requisitioned, they cannot be given
to others for any other use. That is
explicitly said.

Then again some hon, Member said,
“The Mulla Committee report is
coming. Why are you in such a hurry?
That is also another wrong concep-
tion because the Mulla Committee
was set up by the Department of
Agriculture to examine, inter alia
the schemes of acquisition of land
for public purposes and companies
in the public and private sectors
under the Land Acquisition Act of
1894. That Committee is not concern-
ed with requisitioning. Therefore,
tgat report has nothing to do with
this

SHRI A. P. CHATTERJEE: On a
point of order, Sir. As a Member of
the Land Acquisition Committee . . .

SHRI A. D. MANI: I never saw
you at any meeting, I am also one
of 1ts members.

MR. DEPUTY CHAIRMAN: Order,
please.

SHRI A. P. CHATTERJEE: As far
as that Committee is concerned, they
went into the question of entire
acquisition and requisition of immov-
able property and they have, for
example laid down clear guidelines
as to what should be a public pur-
pose. And yet the hon. Minister says
that it has nothinng to do with
requisitioning.
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MR. DEPUTY CHAIRMAN: Is it

a parliamentary committee? If so . ..

SHRI A P. CHATTERJEE: No.

MR, DEPUTY CHAIRMAN: ..
till its report is laid on the Table of
the House, how can you refer to it?
That is a sort of confidential thing.

SHRI A.P. CHATTERJEE: The
hon. Minister is not correct.

SHRI CHITTA BASU: He has
referred to a certain thing about a
particular committee. Therefore, he is
entitled to say .

MR. DEPUTY CHAIRMAN All
right.

SHRI CHITTA BASU: ... so that
he may not mislead the House.

MR. DEPUTY CHAIRMAN: No-
body is trying to mislead

SHRI A. P, CHATTERJEE: Tue
hon Minister, without knowing it
may mislead the House., T do not say
that he deliberately does it.

SHRI L. S. MURTHY: I stand
corrected. I was informed that the
Mulla Committee had gone extensi-
vely into the question of acquisition.

SHRI A, P. CHATTERJEE: For
public purpose.

SHRI B. S. MURTHY : I said public
purpose.

So, I stand corrected. When a
Member of the Committee himself
says certain things, 1 accept them
without any question. This Act was
for the first time passed in both the
Houses in 1952 and at that time its
life was for six years. And twice the
Government had to come before both
the Houses for extending it. We do
not want to come before the two
Houses again for another six years.
The Law Commission, as early az
1958, stated that there must be a
permanent code on the statute Book
for requisitioning . . .

SHRI SUNDAR SINGH BHAN-
DARI: Then always apply it after
issuing a notification,
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SHRI B. S. MURTHY: Whenever
an acquisition or requisition is made,
a notification /notice is always issued
and without issuing a notice/notifi-
cation no requisition or acquisition
can be made . . .

SHRI SUNDER SINGH BHAN-
DARI: You must also mention in
that notification the specific purpose,
the area, etc.

SHRI B. S. MURTHY: Yes, yes,
all those details will be there. There-
fore, I wculd reqguest honourable
Members, let.this be a permanent
Act to be notified as and when an
emergency arises and as and when
there is need for a notification . . .

SHRI SUNDAR SINGH BHAN-
DARI: Do not mix up the two.

SHRI B. S. MURTHY: Therefore,
instead of coming to Parliament
every six yearg or every three years,
we are taking power, we are request-
ing the honourable House, to see
that it is made a permanent legisla-
tion,

The second thing is: formerly,
any property acquired, remained so
until and unless a change is made.
We wanted to make a change for ten
years only. You may ask: why do
you want for ten years?

SHRI SUNDAR SINGH BHAN-
DARI: You have already lost your
case for ten years, So now you speak
only for three years,

SHRI B. S. MURTHY : As a matter
of fact I wanted to explain to
honourable Members why we wanted
ten vears. The Law Commission
said—and the State Governments and
the Ministries also said—that the
pericd of five years may not be suffi-
cient. Therefore, we wanted to make
it ten years ...

SHRI A, P. CHATTERJEE: On a
point of order, Mr. Deputy Chair-
man. When the Lok Sabha has
already passed an amendment that
ten years should be reduced to three
years, should the honourable Minis-
ter now justify his original plea for
ten years? That is out of order. He
is not going to make any amend-
ment here,
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MR. DEPUTY CHAIRMAN: Your
objection is not necessary here. The
Minister is only trying to explain
the background of the amendment
as proposed earlier and the decision
of the Lok Sabha.

SHRI B. S. MURTHY: I was only
telling you that all the Members in
the Lok Sabha said, “Take it only for
three years”, and we accepted the
amendment, (Interruptions). This is
the only thing.

Therefore, Sir, I would request all
honourable Members to give their
consent to this innocuous and helpful
motion which will be used as care-
fully as Members would desire.
Thank you, Sir.

MR. DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up the clause by
clause consideration of the Bill.

Clauses 2 and 3 were added to the
Bill. .

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI B. S. MURTHY: Sir, I beg
to move:
“That the Bill be passed.”

The question was proposed.
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SHRI CHITTA BASU: Sir, 1
would simply once again request the
hcnourable Minister to look into the
two examples I have cited. One is in
the district of Nadia and the other
is in the district of 24-Parganas
where the cultivators should be
allowed to cultivate the land and
harvest the crop. The Minister should
look into the matter and take neces-
sary steps.

SIRI B. S. MURTHY:

It has
already been taken note of.
MR. DEPUTY CHAIRMAN: The

question is:

“That the Bill be passed.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now,
the next item of the business is the
%‘;Oss Council (Amendment) Bill,

REFERENCE TO NOTICE OF MO-
TION ON HARYANA

SHRI M. P. BHARGAVA (Uttar
Pradesh): Mr Deputy Chairman, be-
fore you take up the next item I
have to bring to the notice of this
House that a motion on Haryana has
been admitted in the Lok Sabha and
the debate will take place at 4 p.m.

tomorrow. My submission is that a
simultaneous discussion should take
place here also at 4 p.m.



